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NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL ' ;’
Q«» P S VG N 1,0RDER DATED 14.5.2003. Wl
}f" . ] Upon eeing mentioned By MrohoKe
. 2L SIS ety fa nidas ' :
Y, A A Rath,Leamed Ceunsel appearing for the
V. v, 44 sﬁ-\"r&' Applicant this matter was taken uy aleng
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with O.A,Ne,276 ef 2003 of prevalata Jas
Vrs. Unien of India «nd echers.Ugon hearing
' im and Mr.S,3eherd,learned Additienal
tending ceunsel (en whei a cepy ef

this OA has meen served) @p earing fer the
Respendents, this O, A, under Section 19

o f the administrative Trim_unals ACt,1985
is dispesed of with directien te the
ndents C®

ReSE consider the re.resentatien

?‘\

of the Applicant(whe has seen given 1i®ex:ty
ts supmit a detall representacien within a. .
L;g_‘t.i.fad of 30 days frem new) and te pass a
reaSened erder thefeen within a period of
120 days ef receipt of such rerrresmtation
as per the ®eservatiens Mmade teday in OA
Ne.276/200 3.

send copkes ©f this erder (alengwith
thé cepies ©f the ®rder dated 14,5,2003 of €
this Trisunal rendered inQOA No,.276 »f 203
and cepy of this 0A) te the Respenden ts and
given te the

free copies ©f this order be

leamed ceunsel appearing for soth sides,’
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